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rl lpsit Fumar Sahoo, , aged about- 3! Years,

present working as LandaJ( 6t hcnri S.hoO."

Odisha Industrial lnfrastructure Development

, (IDCO), Janpath, Bhubaneswar, Dist- Khurda, do

hereby affirm and state as follows:

I I have been duly authorized to swear this affidavit on

spondent No.10 in this case

t, I have gone through the contents of the original

applicatiofr and have understood the same. I am also otherwise

acquainte{ with the facts of the case.

3. Thdt, in the original application, the applicant has prayed
1',
l

for a diredtion to the Respondent No.1 &. 3 to 10 to cancel the
I

illegal lea[e granted to Respondent No.2 w.r.t. Khata No.1, Plot

No.763,

Village,

Area: 10.36 Acres in Jamunda Jungle Revenue

Tahasil, Angul also to direct the respondents

to initi legal and disciplinary action against the earring

responsible for the fraudulent assessment and

unauth mining activities and also prayed for direction to

I{UMAR MO Nlr

, CUTTACK

\*\\
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-Q-
Respondent No. 1 &. 3 to 10 to restore the affected hill area and

imposition of environmental competlsation for the damage

caused, on the basis of all misconceived facts and law, which

are traversed in view of the averments made herein below,

while in course of replying to the averments made in the appeal,

in view of which the appeal is liable to be dismissed, being not

sustainable in the eye of law. i'
4. That, in reply to the avelrnents made in Para-l to 6 of the O.A., €

"(-
it is humbly submitted that, as per provision of OIIDC Act, 6

#
1980,, the sole aim of establishment of the Corporation is for the l()
purpose of securing and assisting in the rapid and orderly *
establishment and organization of industries, trade and Vc-

commerce in industrial areas and industrial estates in the State d)
(

of Odisha.

For providing industrial infrastructure in the State lor

promotion of industries, IDCO files acquisition/alienation

proposals before the Govt./District Administration for its

sanction. The brief fact of this matter is as follows:

a) On the request of M/s.Jindal Steel &Power Limited,

IDCO had taken up land acquisition for setting up of

6MTPA ISP at Angul. However this land parcel acquired

could not be leased out to M/s.JSPt, because of Amended

assessment of land for the project by IPICOL, pursuant to

the Benchmarking Study report by MN Dastur &co Ltd.

duly commissioned by the Govt. of Odisha.

b) NzVs.JSPL vide letter dtd.08.08.2024 has submitted its

willingness to transfer the said land parcel acquired in

their favor and lying with IDCO to their 100% owned

[,\l
t'ii,ilii :,' i l'',-'i """;nii'lil

NU'iA.itY, t'U] 
"t 
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d) rPr

e)s

fi'

-9-
sub ary M/s.Jindal Steel Odisha Ltd for putting of up a

19.2 A Steel making facility at Angul.

c) The Collector, Angul vide sanction Order No.401

dtd. .03.2023 had sanctioned land measuring Ac.10.36

Jamunda Jungle under Banarpal Tahasil in theln

of Angul for establishment of industry. The

dtd.

Deed had also been executed between Collector,

and IDCO vide Document No.10012304285

09.2023. Copies of the Sanction Order No.401

for

Proj

(M/s OL). Copy of the Letter No.3248 D1d.09.09.2022

IS herewith as Annexure-C/l0.

t to which, M/s.JSOL vide letter No.JSPL/

B C.1231020 dtd.15.05.2023 requested IDCO to

allot land parcel of Ac.460.74 which was acquired by

ID in favour of M/s. Jindal Steel &Power Limited for

up of 6MTPA Integrated Steel P1ant at Angul.

H , this said land parcel couldn't be leased out to

JS because of amended assessment of land for the

1

dtd. .03.2023 & Lease Deed vide Document

No.1 12304285 dtd.04.09. 2023 are annexed herewith

L vide letter No.3248 D1d.09.09.2022 had

AS
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ended for allotment of land measuring Ac.1432

proposed 19.2MTPA Integrated Steel Plant

of lWs.Jindal Steel & Odisha Limited

by IPICOL, pursuant to the Benchmarking Study

by MNDstur &Co. Ltd. duly commissioned by

PRADIPIA KUMAR MCHAN] I

NOTARY, CU'ITACK TOWN

REGD,No'ON"04/1995

of Odisha. M/s.JSPL has already submitted their
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s)

h)

P

* 4.
s to transfer the said land parcel acquired in

favour and lying with IDCO to their 100% owned

IU/s. Jindal Steel Odisha Limited. for putting

19.2 MTPA Steel making facility at Angul. Copy of

the No.JSPL/ BHU/IDCOI 23 1020, dtd. 15.05.2023

IS ed herewith as Annexure-D/10.

0on eipt of the request from IWs.JSOL, IDCO vide

No.26669 D1d.23.08.2023 has requested for

necessary approval for allotment/transfer of
d private land and leased out Govt. land

4c.461.08 in favour of IWs.JSOL. Copy of the

wl

their

subs

upa

L

dtd.l

t
Tv(

i
5
S
-r<
vc-d)
t

(,
o
3r.Ooo
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e

No.26669 Dtd.23.08.2023 is annexed herewith as

re-

ln

IDC . So, IDCO can take its own decision as per law

into account the terms and conditions enumerated

lease and conveyance deed as the case may be.

C of the Letter No.32859 dtd. 13.09. 2023 is annexed

th as Annexure-F/l0

ingly, as per Circular No-15995 Dtd.23.07. 2016

q

for

Priv

cost

in R&DM department vide letter No.32859

09.2023 has intimated IDCO about the land in

has already been acquired by IDCO and is with

of Govt. Land, the present IPR rate and for

land the latest BMV has to be considered. Land

fixed against the land in question. Copy of the

No-15995 Dtd.23.07.2016 is annexed herewith

AS

"'^ "hrn^*r',
P,R.o','J iF IA'r,ll futAt( t/

HOTANT, f,UTTACK TOWN

REGD.No'0N"0411995
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)

i)

In

action of

5. That, the

reply.

6. That, the

clean hand

therefore

therefore, is

7. That, the re

admitted in

8. That, in vi

clrcum

d$ is liable to

t4.r

land

area

-5.
Allotment Committee (LAC) in its meeting held on

.2024 has approved in principle for allotment of

measuring Ac.457.49 in favour of N4/s.JSOL.

0.36 in Jamunda Jungle was within the approved

Copy of proceeding of the Land Allotment

(Ac.

ittee (LAC) in its meeting dt. 14. 1 1 . 2024 is

j) IDC

herewith as Annexure-Il/l0.

vide letter No.1 167 dtd.l 5.01.2025 &9441

dtd. 1.03.2025 has raised demand for allotment of land.

In re to IDCO letter, the Project Proponent has not

ted the demand amount towards allotment of land.

dtd.3

s of the Letters No.l167 dtd.15.0l .2025 & g44l

.03.2025 are annexed herewith as Annexures-J/l0

facts and circumstances as enumerated above, the

is lawful, correct and reasonable.

ents made in Para-7 to 17 of the O.A. needs no

tioner has not come to this Hon'ble Tribunal with

and is not entitled to get any equitable relief

original application is devoid of any merit and,

liable to be dismissed.

of the averments which have not been specifically

affidavit, may be deemed to have been denied.

of the averments made, considering the facts and

s of the case, the O.A. being devoid of any merit,

dismissed with exemplary cost, for filing such

q
FP,Ailitrlr, 5 il r;rAh MOi'lAt$I \
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I

I

I

frivolous applicati

.>

any such ifurther affidavit, if so required, in the course of
hearing, foiRroRer adjudication of the matter.

l0.That, the lfacts stated above are true to the best of my

knowledgef belief & materials on record.

t (-- ,PK*rffi#:
Land 0fficer

IDCO, Bhubaneswer
VERIFICATION

lpci{ U{ma.r Sr,h,{,aged about 3i years,

Hon'ble

9. That, the

T bunal.

02s
I

^E#[ .
?*t*!"1

.-- 
I

-6.
on and wasting the precious time of this

craves leave of this Hon'ble Tribunal, to file

Bi ho./i Srt",,ro:

I

osrernnty gworn Dglor
fr[f !y.....
brirU ldryrlitrcd ry,.
tt (hrttam. iuwn

, at present working as Land

Infrastructure Development

ADVOCATE
PRONOY MOHANTY

oLMENT r\O.734t20t6
OBILE NO.8658s2s777

S/o- (:rOl

Officer, ha Industrial

corporationf lIoco), Janpath, Bhubaneswar, Dist- Khurda, do

hereby veri$, that the contents of the above affidavit are true to
my knowledlge, belief and materials on record, and nothing has

been conceaied there from.

Verifi at eu*cac4 on eoq day of Septembe r, 2025 .

, 9 P,+tX P,*wwv &nA*-
VERIFICANT 

J

cBRrrFrcArE,r.fglfffff;*.,
Due tq non-availability of cartridge papers, plain thick

white papers frave been used in this matter

Cuttack.

Dt.A, .11.2/-

l.I. IU0HANW ltrluy,
Rog.t ii- ..{'!-u.li i 9s

l'l

g*^
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-7,''
DISTRICT OFFICE: ANGUL.

oRDER NO,*t 1 0] /Rev. Dt' ab-Dh 'U*

. In pursuance to G'o' No' 14424lR & D'M'^D^I' 30'03'2012 of Govt' ln R & D'M'

Deprr. and ln exerctse of rhe powers ;;;;;A rn G.O' 
-N-o 

'ZAOntg' dt'27'08'81 of the

Government ln Revenue Departrnent, tn.iin'ii"flur. "f 
Co"tt"nt finO to the extent of

Ac.10.36 as per schedute derared 'ruro* il'ir'rius.- 
-iih"d"i;;;[ 

'nott 
Banarpal Tahasl]

is accorded tn favour of chlef General Manager (-Land), rgc9'-gnJua,n;war for establlshment ol

lndustrles subject to the terms & condttionilno payrnent or prcmtum, ground rent and cess as

mentloned below tn additlon to tlre terms'inJ ionditto'''s p""tiUtJ in ine teast deed issued ln

Revenue Departmenr letter No.,l 963e/R clt.0';.;r:;i';il N oi'zoo-r, RIDM Dt'9' 7' 20 I 3'

1. The lessee shall have only tlre surface rlght over the land'

2. The demlsed land wlll be utillzed for the purpose for whlch it ls alienated and not

divertcd/transferred ln favour of any r,iifurOrof ? ttnn;u for any purpose other than which it

is leased out.

3. The land or any portlon thercof shall revert to Governmcnt in Revenue-Dcpartment free

fronr all encumbrances and rvlthout puyr.nt of uny cost thereof in case the same is not utilized

for the purpose for whlch lt ls leased out'

4. The lessee shall get the lease deed executed and reglstered at lts oiln cOst withln six months

from the date of thts rlrcjer falling urhich the s0nctlon order will cease to operate'

5, The lessee shall mark the boundarles of the denttsetJ land and the keep the same free from

encroachments.

6. The Premium for Ac,10.36 of the demlsed land for an amount of Rs'62,16,000/-
(Rupees Sixty Two Lakh Sixteen Thousand) only @ Rs,6,00,000/- per acre as prescribed in

ilre'lndustriai Rotiry Resolutron, 2015 of Governrnent lssued in the Industrles Department

Resotution No.2611'5/t dt.03,12.2001, No,17462/I Dt.18,09,2003 and No.202_0/l dt.28.1.2003

Revenue Department circular letter No, GE (GL)-S-52103'385281R, dt'5.8.2003 will be paid by

the lessee i.e., OIIDCO, Since the demised land is being sanctioned as per the IPR - 2015

resolution of Industries Department, the said Deptt. is required to ensure proper enforcement

of the conditions of MOU as applicable.

7. The Annual Gr.ound Rent for Ac,10.36 for an amount of Rs.62r160/- (Rupees Sixty
Two thousand One Hundred Slxty) only @ 10/o of the IPR rate of the land i.e.,
Rs.6,00,000/- (Rupees Six lakh) only per acre and Cess of Rs.46,620/- (Rupees Forty Six
thousand Six hundred Twenty) only q@ 0.750/o u[ tlre IPR rate as provided lri the Irrcjustrial
policy of Govt. issued by Industries Department and the Government in R & D,M. Department
stated above will be paid by the lessee from the date from rvhich the sanstion is accorded in its
favour till the land or any portion and/ or structures, lf any, constructed thereof by
transferred/allotted/ glven on hire in favour any intending Industrial Entrepreneur, utilized by
the lessee itself for which the land is/are taken. From the date of transfer/allotment on hire of
the demised land or any portion thereof and/or building/shed, if any constructed thereOf in
favour of any Industrlal Entrepreneur or utllization of the or any portion thereot by the lessee for
the purpose for which it is alienated the__annual ground rent wlll be realized @ f rA of the and
cess will be realized @ 0.750lo of the IPR value of the land and subject to eirhancement from
time to time.

0

dhi, '*rFl

The lessee will intlmate to concerned Tahaslldar anci the undersigned the date of
transfer/allotmen(giving on hlre of the demlse land oi- any portion thereof andlor
buildlngs/shed constructed there on or utlllzation of the tand and/or'buriJngslsheds constructed
there on by ltself for thc purpose for whlch it is leased ort iol. chargini of the rent at the
enhanced rate as statcd above.

I

Scanned with CamScanner
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9. The lessee shall make payment of the cost of the tree growth ln accorclance wlth the provi5lon'*\<

)t laid down in the Forest Fisheries rra nH. Oepartrnent'f'tliifiltf"-f'ft3A:57 
<Jated 14-11'77

and Rs. NIL rowards the cosr orii,,r.irLi uii, tar tr',.i.:u[ no standlng bulldlngs on the

- proposed land) standing/tdylng t;,ere on Oefoie executton of the lease deed'

10. Tahasildar, Banarpal wlll verlfy tree growth, lf any.cxlst lng for the purposebefore '

execution of the lease deed and take actlon accordlngly'

11, Infringement of any ofthesecondltion ancj the terms and condltlons provlded ln the lease deed

wiltamount to vlolatlon ol the termi-anO conrjitions of tfre lease anc' there upofl the demised

land sha* revert back to Governmeitln n.r.nro oupurtrionil,i" rro^ all encumbrances and

rvithout payment of any compensatton either for ttre hni ar f or the structures erected there on

and for ihe improrement which might have been made to lt'

12. Thc lessee shall make payment of Rs.6,21 ,600l- (Rupees Slx LaP'h,Twenty One thousand

Six Hundred) only towards lncidental charges for nc.f'b.g6 (establlshment cost) @ LAo/t of

the premium as per OGLS (AmenJment) iules, 2013 vide Revenue & D'f4' Deptt'

Notifi cation No.46 106 Dt.4. I 2.20 13.

13. If the demlsed land comes under the notificatlon of c.B,A, (A&D) Act ln future, the Lessee shall

obtain necessary permission from covt. of India Ministry of C-oal for right of way in respect of

the said demised land.

1.1. The tessee i.e., OIIDCO shall pay all the Govt, dues if any detected later on as per Govt'

povisions,

15. The order vrill stand automatically cancelled, if any of the terms and condltions is violated,

LAND SCTIEDULE

Village Khata No. Plot No, Kisam Area
( fn Ae.)

Jamunda

-)uncle

07:l07
{A.}A)

763 Patita 10.36

TOTAL 10.36

I
t4emo no. 1p-? . tRev. Dt. a 6 . 0 7. L0 )->

Collector, Angul

Copy along with ths Lease Case No.59/2006 atong with 251/2009-l
returned to the Tahasildar, Banarpal for information and necessary follow up

0 & RMC No. 18/2021

r4emo tto. \t 7 . tP.ev. Dt. 0 t . C) ?)*
Collector, Angut

C.opy forvrarded to the Sub-Collector, Angul for rnformation and nece

,:f,'*

ffuo'on
Collector, Angul

vt'-M,
Scanned with CamScanner
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ln pursuancc of Order No.II142IRDN4
Dt.21.03.2023 of Revenue & Disaster

Managemcnt Dcparhnenl I recotnntcttd fbr
full exemptiort of stamp duty under IPR-2022
vide Resolution No. I2300/l | 2022
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Managing Lard$S*r
IDCO, Bltubartesrtar

0R\q)
DEED OF AGREEMENT UNDER SECTTON 32 OF THE ODISHA

IN DUSTRIAL INFRASTRUCTURE DEVELOPM ENT
CoRPoRATION ACT, 1980

,< *x

THIS DEED made on this +{l . day of ,S.-9*:.rohsY, 2023

(Two thousand Twenty-three) BETWEEN THE GOVERNOR OF

ODISHA represented by the Collector, Angul (hereinafter

referred to as "The State Government" which expression shall,

unless excluded or repugnant to the context include, its

successors, assignees and represenLatives) of the ONE PART.

AND
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THE ODISHA INDUSTRIAL INFRASTRUCTURE

DEVELoPMENTcoRPoRATIoNestablishedundertheodisha

industriat infrastructure Development Corporation Act' 1980

(Odisha Act, I of 1981 ) and having its office at IDCO TOWERS'

Janpath, Sahidnagar, Bhubaneswar - 75t022 represented by its

authorizedrepresentativeSriManojKumarMajhi'OAS-A(JB)'

agedaboutlfL^Years,workingasAdditionalLandOfficer'

IDco,AngulDivision(hereinaftercalled..TheCorporation,,

which expression shail, unress excruded or repugnant to the

context, includes its successors,gssignees and representatives) of

thc OTHER PART.

WITNESSETH as follows:-

(1) The Corporation has 6een established as a statutory

Corporation having as one of its principal objects' rapid

industrializationoftheStateofodishaandtheStateGovernment

havedecidedtoplacetheGovernmentlandatthedisposalofthe

Corporationforsettingupindustries'industrialareasand

industrialestatesandfordevelopmentofalltypesofindustries

providing facilities connected with industrialization of the State'

(2)(i)Inpursuanceofthesanctioncontainedintheorder
' No.40URev., Dtd'06'03'2023 of Collector' Angul and in

consideration of the premium & rent hereinafter resei'ved and of

thecovenantsonthepartoftheCorporationhereinafter

contained, the State Government hereby demises to the

Corporation all the Government land measuring Ac'10'36 in

villageJamundaJungleandmoreparticularlydescribedinthe

Schedulehereuncjerwritten(hereinafterreferredtoaS..the

demised land"). \
,)
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' (ii) TO HOLD the said demised land to the'Corporation

fro, 4.*.5,Sgfl'?$.}3 roo the term of HTNETY-NIaE YEARS

paying therefor a total premium of Rs.62r16/OOO/- (Rupees

sixty-two lakh sixteen thofisand) only being at the rate of

Rs.6rOOr0O0/- per acre in respect of Ac.10.36 of land to be

used for industrial purposes as shown in the Schedule of propety

and delineated in the map having the boundary in red but

excluding the area specified as such in the Schedule.

(iii) The payment of premium amount of Rs.62r16,000/-

(Rupees Sixty-two lakh sixteen thousand) only of the

demised land and the ground rent amounting to Rs.62,160/-

(Rupees Six-two thousand one hundred sixty) only at the rate of

one percent of the premium 1nd Cess of Rs.46,620/- (Rupees

Fofty-six thousand six hundred twenty) only @ 75o/o af the annual

ground rent and Incidental charges of Rs.6,21 ,6001- (Rupees Six

lakh twenty-one thousand six hundred) only for Ac.10.36 land

has already been transferred to the Alc. of Tahasildar,

Banarpal through Cheque No.624L77 Dtd.29.03.2023 and the

same has been acknowledged vide Money Receipt

Hro.07.130.89" Dt.2f;,.r93r23 r ,

(iv) The ground rent amounting to Rs.62,160/- (Rupees

Six-two thousand one hundred sixty) only being one percent of

the land cost and Cess of Rs.46,620/- (Rupees Forty-six thousand

six hundred twenty) only shall also be payable in advance on the

second day of January each year to the Tahasildar, Banarpal.

(v) The State Government reserves the right to the

mineral wealth including minor minerals, on, in or under the area

covered by the deed and the Corporation shall have the surface

right over the land. [.
,)-
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(vi) The existing and custornary rights of Government and

the public in roads and paths and rivers, streams and channels

running thrOugh or bounding the land are reserved and are in no

way affected bY the deed.

PROVIDED THAT the Corporation paying the rent hereby

reserved and performing all the covenants herein conLained, shall

hold and enjoy the demised premises during the said term

without any unlawful interruption by the lessor or by any person

whatsoever, provided that the rent hereby reserved shall be

subject to revision at each ; settlement to coincide with the

settlement of rent on agricultural lands in the area or at such

other interval as may be ordered by Government.

3. The Corporation hereby covenants with the State

Government as follows namely:-

(i) That the Corporation shall, during the term hereby

granted, pay to the State Government the yearly rent

hereby reserved on. the days and in the manner

herei rrr before specified.,

(ii) That the Corporation.shall keep marked the boundaries of

the demised premises and point them out when so

required by the Collector or any other officer authorized by

him in this behalf:

(iii) That, subject to'the rights of the Corporation under clause

4(ii) hereunder the Corporation shall, at the expiration of

the term hereby granted, quietly yield up the demised land

on to the State Government in the same condition as it is

now in.
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4. The Government covenants'with the Corporation as

follows nam

(i) rhat, the Corporation paying to the State Government the

rent reby reserued and performing all the covenants and

condi s herein on its paft contained may peaceably hold

(ii)

and dnjoy the demised land during the said term without

any l(t, hindrance or interruption by the state Government

or an{ other person claiming under or in trust for the state

Govertrment.
I

i

That, ]at tne expiry of the term of ninety-nine years

herebf reserved the state Government shall, upon request

by thQ corporation, consider a renewal of the term for the

like

than

at th

and upon the same terms and conditions other

n the State Government and the Corporation.

.L
Tt-

ating to rent which may be liable to change as rnay,

time of such renewal, be mutually agreed upon

(iii) That, the Corporation shall be cornpetent to develop the
I

demis$d land and'provide therein infrastructure for small,

mediurJn and large industries.

rrovid{d that the infrastructure shall mean to include

sheds, provisions Of water, power, communications,

sewerape, affiuent discharges etc.

(iv) That, e Corporation shall be competent for laying out the

for

land into various piots besides setting apart land

laying of roads, drains and for other common

bet[er schemes for the future occupants of the plots

h
,\\x,

is$Y gB
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(v) That, ith" Cotporation shall be competent to allot' issue

licensdandleasethedemisedlandinaccordancewiththe

regulations, made under the odisha Industrial

InfrastructureDevelopmentCorporationAct,lgsO.

(vi) That, the corporation shatl be competent to surrender to

the State Government such part of the demised land either

in whole or in part, as may be agreed upon between them.

(vii) That, the corporation shall be competent to mortgage the

demlsed lancl in full or in part for securing loans for

developing the demised land for providing therein

infrastructure for small, medium and large industries.

(viii) That, the corporation shall be competent to accord

permission to the allottee or lessee to create mortgage in

accordance with the principles laid down by the state

Government by a general or a speciat order for such

purpose, as and when required by the said allottee or

lessee from tirne to time in respect of the demised/ allotted

propertyi.e.land,shed''etc.forsecuringloanfor

implementation of the proiect.' ,.' ', -I

PRoVIDED HoWEVER that at any point of time, the

permission so issued by the Corpoiation shall be confined

for creation of a specific mortgage by the allottee or lessee

with any individual financier or consortium of financiers for

the said patch of demised land and there can be no

multiple mortgages with a single permission issued by the

CorPoration.

5. It is hereby mutualiy agreed br7 and between the parLies

hereto as follows:-

"{
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(i) That, if the said annual rent hereby reserved or any part

thereof shall, at any time, be in arrear and remains unpaid

for three calendar months after the same shall have

become due (whether demanded or not or if the

corporation shall go into liquidation except for the purpose

of reconstruction or amalgamation), then and in any such

case it shall be lawful for the state Government to re-enter

into and upon the demised land or any part thereof in the

name of the whole and to hold the same henceforth as if

these presents had not been made, without prejudice to

any right of action or remedy of the state Government in

respect of any antecedent breach of any of the covenants

by the Corporation hereinbefore contained.

(ii) That upon the breach or non-obseruance of any of the

conditions of the deed herein granted, the state

Government may declare that the agreement has been

determined and collector or any officer or person

appointed on that behall',by the state Government shall be

entitled to re-enter and take. pos5ession of the demised

land, and of the buildings and other structures erected

thereon ancl the materials thereof, as well as the stores

and stocks

PROVIDED IHAT before such re-entry the State

Government shall give to the corporation written notice of
its intention so to do and the corporation shall have the

right to remedy the breach or non-observance complained

of, within three months from the date of such notice in

which event the state Government shall not be entitled to

re-enter and take possession,

Jt
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pRovIDED FURTHER that in case the demised rands

are so resumed the corporation sha, not be entired to any
compensation whatsoever for the demised rand or the
buirding and other structures erected thereon and the
materiars thereof, as we, as the stores and stocks, but
sha, be at the riberty to enter upon the demised rand and
to remove a, such buirdings and structures and the
materiars thereof as weil as the stores and stocks within
nine months from the date of the termination of the
agreement failing which the Corporation shall cease to
have any right to such buitdings and structures and the
materials thereof, as well as the stores and stocks.

That, any demand for payment or notice required to be
made or given to the corporation sha, be deemed to be
sufficicnfly rnade or given rf sent by the state Government
through the post by registered letter to the corporation at
the Registered offiqe of the Corporation and that any
notice required to be.give4 to,the state Government sha,
be deemed to be,:sqfficienti;r given if sent by the
Corporation &rrough post by registered letter addressed to
the state Government, coilector and that any demand or
notice so sent shall be presumed'to have been delivered in
the usual course ofthe post.

That, shourd the demised rand or any part thereof be at
any time required by the State Government for any
purpose decrared by the state Government to be a pubric
purpose/ the state Government shail he entifled to resume
the same on giving 6 (six) months, notice in writing and on
the expiry of the said period may, through any offlcer or

t\

w
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personauthorizedbytheStateGovernmentinthatbehalf'

re-enter qnd take possession of the said demised land or

paft thereof and all buildings and structures thereon:

PROVIDED that unless surrendered by the

Corporation, except for the breach of the covenants

contained herein or except when the State Government

requires it for a public purpose under no other

circumstanceswhatsoevertheStateGovernmentshallbe

entitledtoresumepossessionofthedemisedlandwhich

has been developed by the Corporation and such other

demised land on which infrastructure has been provided:

PROVIDEDFURTHERTHATINTHECASEoFSUCH

RE.ENTRY,theCorporationshallbeentitledto

compensation for building/s or other structure/s erected by

it on' the demised land and the amount of such

compensation shall be fixed by the coltector and shall not

exceed.'lihe aTqun1 (if any) paid to the State Government

for this land plus t'he present market value of the buildings

and other structures erected thereon'

PRoVIDEDALSoTHATinthecaseofanydisputeas

to the amount of compensation fixed by the collector, the

CorporationshallbeentitledtoappealtotheCommissioner

of the Dlvision whose decision shall be final, conclusive and

binding on the Parties.
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9t4123,a:41 PM

1;30 PM on rhe O4lOg 12023 by THE ODISHA
REPRESENTED BY SRI MA NOJ KUMAR MAJHI , son/daprofession and tinger prints afflxed.

\f{
-4'4 -" '-1 Yi

_?i:lT!-"1_s_u-q-!99-i3t11 A N GU L betwee n rh e h +{ Hfi{Jh: 0 0 AM a n oINDUSTRIAL I N FRASTRUCTU RE DEVELOPMLiiI-CONPO NArrOriughter/wife of , of IDCO,ANGUL,ANGUL , Uy cait."eiiEil;';

Prirrt Frrdorsement

t:--l8-
1

Endorsement of the certificate of admissibitity
Admissible under rule 25:-dulystamped under tne^Indian stamp (orissa Amendment act t of 200g) Act lggg, Schedule 1-A No35JbI rees Paid : A5(c)-1gtl4z ,, User Charges-400 ,Total fgf'SdZ

Date: 04109 /ZOZ3
officer

Endorsement qnder section 52 REGIS RING OFT R
Presented for registration in the olfice of the Sub- Registrar

Signature of Presenter,/ Date: 04/Ag/ZA Signature of Registerlng offlcer

Execution ls admitted by : REGISTERING OTFICER

Identitied bv SANATAN sUNDARAY son/wife of JAYARAM suNDARAy or TDCo,ANGUL ANGUL by professionCultivation

1 0.1 50. 1 5.250/Admin/DSR/EndorsemenuprintEndorsemenr.aspxrid= 12304346&shift=D 1/2

Name -r;--E tl."!rir_-____-GiEt,!E

ry4y.r'#effi [stgnature
Dato of Admlssion of

Execution

OVERNOR OF

EPRESENTED BY THE
LECTOR
uL(GOVT)

REPRESENTED BY THE
COLLECTOIi

ANGUL(GOVT)Who is
Exempt from personal

Appearance in this office
U/S 88 Acr XVt of 1908

approved by

Execution By

OF ODISHA

COLLECTOR
ANGUL(GOVT) Who is
Exempt from personal

Appearance in this officc
U/588 Act XVI of 1908

approved by

COLLECTOR
ANGUL(GOVI) Who is
Exempt from personal

Appearance in this office
U/S 88 Act XVI of 1908

approved by
Signature of the

By
oFoDlS,t-tA

BY TF{E

R officer

THE ODISHA
INDUSTRIAT
INFRASTRUCTURE
DEVELOPMENT
CORPORATION
REPRESENTED BY SRI
MANOI KUMAR
MA'HI 244147582

'if-f

-)** -- 4tv2
0*5ep-2023
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Name

Name

Name

Name

the Village

the Police Station

the Tahasil

the District

I Jamunda Jungle

: JaraPada-59

; BanarPal

r Angul

ESS WHEREOF the parties hereto have put

their hands ls the day and year first above written
IN

and

ah*t ar

In the
(1)

,l
+c* Signature of the Officer acting in

tfre premises for and on behalf

of the Governor of Odisha

(Collector, Angul)

t*!{*ct*r. ilngbl'(2)

tf *f l^
t^{

In a nfr f(tr,mav
Addt LanOdlEfier(1) s)

acting in for and

on behalf of the CorPoration
k"
tu4 (Additional Land Officer,

IDCO, Angul Division)

(2) K"fu^ fr,x.*At

4

pt?k - 'r

D. " '1I,.,,
-' ^i .-r I

rl
v

o'KlqoJry" roo.n

t..

KissamArea in Ac.Plot
No.No.KhataSL

No.
Patita10.36JA) 76302102(,1

1TOTAL

ri. 1o )^* n\ [\
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v .9t4/23. a.41 PM

Print Endorsement

-. z0-

Date: o4lo9 /2023

::iiffl :: i ff ;:ilJfu::r;; H:'ffi:: :: JiTf,TT,,::: "'
Document Number ; lOOl23042g5
For the year : ZO23
Seal :

Date: O4lOg/2O23

""r )

of

0&.Sep-2023

ol

,

J

I

'u'Hb{$tE RtN G ot: Ftc E R

ANGUL

of

ANGUL

si

R EGI

' ^ ''_^*^'4;r

Photo Thumb Impression
Signature

A^\ATAN SUNDARAY

2,2

1 50. i S,250/Admin/DSR/E ndorsenrenUprrntEndorseme
nt.asox?id= I 2304346&shift =tl
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NEW OPPORTUNTTIES

09.o9.2022

To,

The Chief General Manager (Land)
IDCO, Janpath, Bhubaneswar

Sub: Allotment of land in favour of M/s Jindal S
lntegrated Steel Plant at Angul, Odisha.

Sir

L
l"t'-' : '*

tor.19.2 MTPA
j

\1
\'

.T ,v,A

ln inviting reference to the above subject, I am directed to inform you that the High

Level Clearance Authority (HLCA) in its 28rh meeting held on dated 2111212021 has "ln
Principle'approved the proposal of Jindal Steel Odisha Limited for setting up of 19.2 MTPA

lntegrated Steel Plant at Angul with an rnvestment of Rs.97,070 Cr. Jindal Steel Odisha

Limited (JSOL) applied 146OAcres of additional land for the proposed project. State Level

Facilitation Cell (SLFC) Sub-committee assessed the land requirement to the extent of 1432

acres refering to the Land Assessment Report submitted by Engineers lndra Limited (ElL) and

Subsequently State Level Single Window Clcarance Authority (SLSWCA) in its 112th meeting

held on 29.08.2022 has approved the same and noted that

"8ased on the assesrnenl reporl, total land required for JSOL / JSPL is 5,929.5

Acres for 25.2 MTPA lntegrated Steel Plant (19.2 MTPA JSOL,6 MTPA JSPL), out of which

4,497.0 Acres is alreadyin posseslon of JSPL. Of the stated land, JSPL has already agreed to

sublcasc thc 2120.325,Acres of vacanl land in favour o/JSOL,

Accordingly, in line with the EIL reccomendation, SLS[4/CA approved additional

land of 1432 Acres for Process requirement, Auxiliary tacilities including green belt for the

19.2 MTPA lntegrated Steel Plant of JSOLThe above land is excuding external railway

connectivity,roads,downstream,&anciliary uni!s and social infrastructure."

ln view of the above, it is recomrnended ior allotmenl of 1432 Acres of additional

land for the proposed 19.7 MTPA lntegrated Steel Plant Project of M/s JSOL.

The required documents for processing the above proposal are available in the

GO-SWIFT portal. However, the company may be asked to submit any additional documents if

the same are not available in the GO-SWIFT site but essentially required for IDCO. The

recommendation is subject to the following special terms and conditrons in addition to the

conditions of IDCO

. The company will clear arrear dues if any, of any Government Department before allotrnent

of land for the project.

| ';rl

w f

241



{'
t*-*

-23,- NEW OP PORT UNTTIES

not started within nine months from the date of possession, the lease

have been cancelled at the end of nine months period by lDCo.

mt El-{A

Idl--
Executive Director

. lf construction work i

shall be deemed t

i

f
p

Further, if the land or any part of it is not utilized fully for the purpose for wt-rich it is
sanctioned within lwo years, the same shall be reverted to Govt/IDCO free from all
encurnbrances.

' The acquisition/alienation/allotment of land should be made as per relevant AcVrules of
Government.

' The company has to obtain all statutory clearances/approvals for the 32 GZB services under
the Go-SWIFT portal as mentioned in our letter communicated to the company vide
lPlCoL Letter No' SJ/HLCA-221117-18t3618 dated za,1z.2ozlThe company shoutd
strictly adhere to the terms and conditions as laid down in the HLSA appioval letter
communicated vide our Letter No sJ/HLC A-221t17-1g/3618 dated 2E,12.2021.

Thanking you

Yours faithfully,

(K. Mo )
Executive Director

Memo No

Copy fonruarded to the Land Officer (lDco) for kind information and necessary action

s4l_-
Executive Director

Memo No

Shri Bibhu Prasad Mishra,Expcutive Vice President,tt//s Jindal Steel Odisha Limited ,plot No-3,

Forest Park, Bhubaneswar- 751009, Odisha for information and necessary action.

6r,*rr4'D4*
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STEEL ODISHA

Date; 15.05.2023

!
4..
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1r/JtNottt
JSPL/BHU/IDco/ 23lozo

To,

The Chief General Manager (Landf
orissa rndustriar tnfrastructure Deveropment corporation
IDCO Towers, Janpath
Bhubaneswar-7S1022

r/x,e-

sub: Allotment/tease of land to .lindal steel odisha Ltd (JSoL) in various viltages in Angut
District for setting up of 19.2 MTpA steel plant and t2.sMTpA cement plant
Ref: lPlcoL tand assessment order dated 09.09.2022 forJS.L

5ir,

lnviting your kind reference to the subject and the various communicates cited as above,
enclosed herewith please find village wise d€tailed land schedule with map in respect of Ac
460'74 dec land ion the villages of Badkerejang Jungte and Jamunda Jungte for necessary
allotment in favour of tindal Steel odisha Ltd for setting up of 19.2 MTPA tntegrated Steel
making facility in Angul dist. As you are kindly aware, the said land parcet of Ac. 46o.74 dec.
was acquired along with lands in various other vitlages by IDCO in favour of Jindal; Steel &
Power Ltd. for setting up of 6MTPA lSP at Angut. However, this land parcel could not be leased
out to JSPL because of the amended assessment of land for the projeqt by lplCOL, pursuant
to the Benchmarking Study report by MNDstur & Co Ltd. duly commissioned by the Govt. of
Odisha. ln this context JSPL has already submitted their willingness to transfer the said land
parcel acquired in their favour and lying with IDCO to their 100% owned subsidiary M/s Jindal
Steel Odisha Ltd. for putting of up a 19.2 MTPA Stecl making facillty at Angul. tn this conte)il,
copies of the lease deeds executed with IDCO and Collector with respect to this said A.c.
464.74 dec are aiso enclosed herewith for your kind reference (Annex. 1).

We would therefore request your good office to kindly process our request expeditiously so
that necessary grant of allotment and execution of lease in favour of M/s JSOL in respect to
this land parcel of Ac. 464.74 can be completed at the eartiest. Thanking you,

Yours Sincerely,

For IINDAL SrEEt o

o,r

#e

EBsi?.9
B.P.Mishra

;t

LIMITED

6

o o
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Monoronion Mollik, OAS(SS)

chief Genirol MCInoger(Lond)
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No.HOVP&A-LA-E- 84As'/zA22l 2-A €67
Dated 2)AuSux,2A23

I{" G*l secretary to Gowmment'
v t*"t-T& Di saster: Ir4a nagernent De pa rtme nt'

Government of Odisha,

Bhubaneswar.

Permission for allotment/transfer of acquired private land and]lease

oi e**rn*ent land in'furout of Mis.lindal Steel Odisha Limited

ijsoll ?or:estaulishment of 1g.2 MTpA Steel Plant in Angul District.

Sub:-

Ref:- i)

ii)
ii i)

LetterNo.l9763/R0MDtd.21.06.2022&No.41779/R&DM
oio.bZ.rz.z022 of Govt. in R&DM Department' Bhubaneswar'

L.td otO.rs.os.za23 sf lindal steel ct Power Lirnited-

Ltt*, No.CGM/SLNA/IS0L/37,l2tl324S Drd.09,09.202? of

IruCOL.

Sir,

Ininvitingakindreferencetothesubiectcitedabove'Iamtointimate

that M/s.llndal steel & Power Ltd (lsPL) had signed a revised Mou with Govt' of odisha

for implementation of a 6 MTPA Integrated Steel Plant at Angul and Ore Beneficiation

Plant at Deoihar in Keonjhar District indicating the total requirement of land ai 5750

acres which is subiect to re-examination by IPICOUiDCO with reference to the detailed

land utilizati:on map for the project'

IPlCoLbeingtheNociaiAgencyhadrecommendedphase'wise
requirement of land to the extent of Ac.4915'19 which includes Ac'4'61 land for Pump

HouseofDeojharPlantinKeonjharDistrictforestablishmentof6MTPAlntegratedSteel

Plant & 900 MW Captive Power Plant in the District of Angul by JSPL based on the report

ofMls.M.N.Dastur&CoandM/s.EngineerslndiaLimited(Ell),

AspertherecommendationoflPlCoLandadministrativeapprovalof

Government in stoel & Mines Department, IDCO had taken up the land

acquisition/alienation works for establishment of 6 MTPA Integrated steel by lindal steel

& Power Limited.

outoftheaboverecommendedland,IDCOhasS0lalallu[tedlcocoblo

non-forest Government land Ac.g32.7g & acquired private land measuring

totalling to Ac.4383.765 land in favour of ISPL through execution

Agreement, Viliage-wise detaiis of land sanctioned/acquired/transferred

already been furnished in orrr letter No'11988 Dld'12'05'2A27'

Orissa lndustrial lnfrastructure De''reloprnent Cor

Ac.3450.685,

of Deed of

to JSPL have

K

o

( A Govelnmenl of Orrssa Underlak;ng)

tDCrj, ,-;r,ti0 ltVitilsll iDCO IO\^/ER, -tAf'lPA iH EHLlBallEi:irrtici ii' l

, r' ir,1.l[,{:1140(C] EPBAX-25'li)820 FAX r!i 1 r.17'l ?542

,i2./ ijPi:;5A liiDlA

9sfi/ 2511 'J82.

I o|-f6r lcrll

[ -r,ar! !:.j rllarror0i{ t- c. Iir lli easi lt'i] !:'i''l i' i'r ri
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orissa lndustrial lnfrastructure Development corporation
( A Govenrment r:f Orissa Undertaking)

lll!^O, | .AND Dl\i'lsit)N, IDCO IOWER, JANPAiH, BHUBANESW*AR-751022, CRISSA il'l3l'^

+91- 674.2544]80((]) EPBAX-254u820, FAX. +91 6|4 2542955125111.jE2

E- m ai I : ccnla rl rl {C i,l r-c rr Web s i te'I}.1{...1irljo.-lll

It is pertinent to mention here that IPICOL vide letter

No,CGM/SLNA#]SOLi378:2L/3245 Dtd.09.09.2a22 has intimated that the Fligh Lwel

ciearance Authority (HLCA) in its 28th meeting held on Dtd.21,L2.2021 has "In Principle"

approved the proposal of Jindal Steel Odisha Limited(JSQt) for Setting up 19'2

MTPA Integrated steet Plant at Angul witlr an investment of Rs.97,070 crore and

intimated that the total assessment of land requirement for establishment of 25'2

MTpA Integrated Steel Plant has been assessedlrecommended as Ac'5929'5O

which tncludes 1g.2 MTPA rntegratcd steel Plant of Jindal steel odisha Limited

(JSOI) and 6 MTPA Integrated steel Plant of Jindal steet & Power Limited

(JSpt) located in Angul District. They have also recommended Ac.1432 additional land

in favour of JSOL for Sefting up L9.2 MTPA integrated Steel Plant at Angul vide letter

No.324B Dtd.0g.0g.2022,(copy enclosed), The breakup of the assessment in respect of

each project i.e. lSpL and JSOL has not been mentioned in the above cited letter for

which a clarification from IPICOL has been sought for vide this office letter No.24273

Dtd.03,08.2023 which is awaited.

Meanwhile, Jindal Steel & Power Limited has proposed to sub-lease of

Ac.2120.325 dec. of land out of its allotted land to its strbsidiary ie. Jindal Steel Odisha

Limited (JSOL) for setting up 19.2 MTPA Steel Plant at Angul for which Government in

Stee{ & Mines Department has issued NoC vide letter No.118ZSM Dtd-tL.02.2A22.

AccordinEly, GovernrRent in R&DM Department vide its letter

No.197631R&DM Dtd.21.06.2A22& lerter No.41779IR&DM D'td.07.12.2022 has acccrded

permission to lSpL to sub-lease the land measuring Ac.2L2A325 out of its allotted land

measuringAc.4383.765 in the villages under Banar:pal and Chhendipada Tahasil of Angul

District in favour of its subsidiary Jindal Steel Odisha LId.(ISOL) for setting up of 19.2

MTPA Steel plant and 12.5 MTPA Cement Plant in Angul Dtstrict with certain terms and

conditions.

Description
Allotted to

]SPL

Permissi0n

accorded to sub'
lease to JSOL

Balance allotted
land remain with

]SPL

Total Gsrrt. Land leased ,.rut to
IDCO

932.780 408.750 524.420

Total Pvt. Land vesled to IDICO 34s0.985 1711.56s 1739,420

2263.440
Grand Total 2t20.3254383.765

JSpL at the 1st trench sub-leased land of Ac.434.27 in favour of jSOL by

way of Tripartite Deed executed between IDCO & JSPL & JSOL out of the Government

permitted land measu ring Ac.2120.325 dec. leaving the balance area of Ac'1686'055 dec

(Ac.21.20.325 - Ac.134.27 ).

In the meantime, JSPL has applied IDCO for allotntent of Ac.461,08 land

available with IDCO in favour of Jindal Steel Odisha Limited as against the additional

land measu;ipg Ac.1432 recommended by IPICOL vide letter No.3248 Dtd.09'09'2022'

1

la*6, lcnt

n
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,t is to mention here that ISPL had paid the land acquisition/alienation

cost to IDCO in respect of Ac.461.08 land for establishment of 6 MTPA Integrated Steel

Plant. But the same could rnot be allotted in their favour due to non-receipt of requisite

land assessment report from IPICOL.

SL
No

Name 0f Village
total

Area iil
Allolted
to JSPL
in Ac.

Type oi
Land

Ealance
land with

749,76

Since the lartd acquisition & alienation had been made for establishment

of 6 MTPA Integrated Steel Plant by Jindal Steel & Power Limited in Angul District,

necessary approval of Government in R&DM Depa(ment may kindly be communicated

to iDCO for allotmenfltransfer of Ac.461.08 land in favour of Mls.Jindal Steel Odisha

Limited (JSOL) for establishment of 19.2 MTPA Integrated Steel Plant in Angul District.

t/Encl:'As above
Yours faithfully,

{* Chief d)
Memo No,.A€.:ffi../ Dtd

Copy to Additional Steel & Mines Depaftment
for information and necessaty action

9.18

4

Memo No..?4ffi./.../ Dtd. ZS7 ffin*'
Copy to Additionai Secrefary -to-(overn

information and necessary action.

Memo ^..26.fu.kau. 2)/ b r'l"t
Copy to the Executivi: bireg6rffidt,

General

ment, Department for

)

IPICOL House, Bhubaneswar for
kind information and necessary action with reference to this office letter No.24273
Dtd.03.08.2023

Memo *" 2* +A]./ Drd Z)/
Copiy to ExecutiVe

du Chief General
f4 ))\
v/r" ffh,aent. lindal Stee
l.'
nforrnation and necessary a

Man

I & Power Limited, Plot

K

No.3, Forest Park, Bhubaneswar ior i ction,

{1r,
\"

Chief Gonoral [t'lan

Orissa lndustrial lnfrastructure Development Corporation
( A Governrirent of Orissa Undertaking)

rDCO I Ar,lD ClylSlCtJ lDCl Ti)\A*,rQ ,/i i.i!aAiH thiltsAt'.rES! /AP -7510'22 f r:rlSS,.t li!Dllr
+-Lrl 674-254,11dLriOr, EPutA,,l 25-l0ri2U, FAX. f9l Cltt i54lg5b,'z:,,1 1:dr,

E -rnail :,-:.1 i,)l n,r .,Li:",1,1!,!j, I Websitel^ryW., dQ I q'

342.37Acquired
Pvt. Laod

407.39t Badkerjqng Jungle

s0.65 2.70 47.952

3

uou&El lor r\a .i.r, rHrq

BadkerjJng -lungie

9g'd.ttld--"

Govt land. 9.71

5 2.85

71.46 44.78

2.85

E

Badkerjang Jungle

Jamunda lungle
Acquired

land

Acquired
PW. land

10.36

3.s9

0

0

0

055
^" tt.te

10.35

3.s97

898.90 437.82 461.08

l6*ar lcnl

,St'
a
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No.RED-LRGEC-AN

From
Smt. Ellora Samal,
Joint Secretary to

To
The Chief General
OllDC, IDCO, Janp

Sub : Permission for al
favour of M/s Jindal
steel plant in Angul Dist

Sir,

ln inviting a referen

cited above I am directed to s

favour of IDGO have already
take its own decision as per

the lease deed and conveya

Memo. N,a.32.,86O na
Copy forwarded to

Collector, Angul for informati

.--Lfl-

Bv *llail/FAX

GOVERNMENT OF OOISHA
AND DISASTER MANAGEMENT DEPARTIUIENT

******

1|ffi1rR&DM, dated ? I SEp ml

(s),
rnment

ager (Land)
Bhubaneswar

nsfer of acquired private land and lease of Govt. land in
el Odisha Ltd. (JSOL) for the establishment of 19.2 MTPA

, to your letter No.26699 dated 23.A8.2023 on the subject

that the process of acquisition/lease of Ac.461.08 dec land in
completed and the said land is with IDCO. Now, IDCO can

taking into account the ter,ms and condition enumerated in
deed as the case may be.

fL-

REVE

i1r'r3
Yours faithfully 0 1

1
Joint Secretary to

, dated 1 3 SEP $f
General Manager( SLNA), lPlCOL, Bhubaneswar/

and necessary action ,*

Joint Secretary to overn
\n
rne

\s
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Odisha trr:dustrial Infr=sti:;cture
Development eorporaii c t':
1A Government of Odisha Undertakingl
IDCO Torers, Janpath. Bttubanevar -751022, Odisha
Phonesc (0674) 2il27U,254O820. kx 2542956
Ernail: ond@idco.in

rso gool & 14{x}1coRpoRerrox

our piirrr it Ei'ou,

No. HO/IDIA/-

clRcut_AR

(Amended vels-ron)

The Board of Directors of IDCO in the t04e rneefing held on ?F.J.LztlS observed tl.rat

a nurnber of circulars/office orderS on land altotrned:,tgd Fd allotment mathrs retrr1g to MSMES

tun&rirg !n lndu$rtal EstaE$areas have been-S$g$ f,trt basr'ing qn the ggqi-sfons of tDeo
Board fro*r tme to tinte. Ttte Board trus fett qlrp.fFqd,F hare a consosdated &taster qrctdar

cor&lninsttre relerrar* provbirorsflrstructions urhidr areio fqrsgtq avoid e,nftsbn an:d consoffdate

1. Atlofnrect of lardlshedfshop trt lndeEtal EstaG to HISME units

shdl ffi receile

shall &tgeonerned
rettted proposds

rehted proledssha& be ror.rted

1.1 Nodal Ageneies

The foll ui5q fficers have been nomiruilsd as Nodal Agencles for the purpose of
recommenddbn of hrtd to IDCO.

1.. DTET- For EngineeringlTechnicat lnstihrtion

2. DMET- For Medical Colleges#para Medical

lnstitutiOns

For +2Co(ege,{3 Colleges ar:C

Managemdni disciptine

For Schogls

/ 5 ? ?5, Date 2-S -oV' //

3 Diqector, Fligher Education-

Director, Secondary Education-

l&PR Department-

Director, lndustries

Prlnting of hews paper

Cold Stordges and ltare Housng

i

;t

4

5

6
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1.2 Flltng applications for allotment of land/ahed

The proiect proponent will tile the Preliminary Agsessment Form a[ong with ffle coffEc{ed

documents with the District Level Nodal Agency (DIC) foflrolect approval by the DiSict Level

Single Windolr Clearance Authority (DLSWCA).

The District Level Facilitation Cell headed by General Manager,D.l.C shatt assess the hnd and

utility requirements for each of the proiects based on the infonnation furnished by the proponent. ln

respect of applications of Green dategory of industries/proiecG to be established in IDGO lndusffial

Estates, the Facititation Cett will process and dispose the appfications which wilt be ratified in the

next meetingof the DLSWCA.

1.3 Appraisal Format for asse*sment of difErent criteria

An appralshl fonnat ha been dEretoped by the High L"ed C0arrniEee incorporatiqg eertath broad

principles based on which fresh albtnent of land shalt be cqiSf,ilered hTthe DLS$reA Atdal of @

marks have been assigned to assess Ere drTferent Eri@,rta tn order to be elig@e for

recornrnendation by DLSWCA for consi,Cering aflotsnent, the propml rntst secure a rnintnrurn of 25

marks for rnaking fr efigibte for allofiner,rt qf knd. ln case thffi k E qe fi -ran one pngposl for a gtven

ptoUshed in Indqstrial Estate, the unit trho secures higher r'nads as Per appratsat formd shalt be

consideredfor attotment of landlshed- tn case of tndustriat ffies where 75olo at ttre avaibbte hnd

has atready been altotted, a higher eut off of 35 rnarks may be appl?ed,

1.4 A,Ilotrnent of tand/shed at Division Level of IDCO

After appioval of DLSWCA, the proposals having requirement of fand more than l(One) acre

shall be recommended to IDCO Head office for appronat by sbte level Land AlloE-r,ent GommiEee-

The fto[ect proposals having land requirernent of less than l(One) acre shall be recommended by

DLFC to.concern Division of IDCO for allotment of land-

1.5 lnternal timeline for allotment till handihg over possession

I herLunder.The internaltime linesfor disposalof proposals have.been decided as mentioned

Activity Timeline
Placernent of proposals for allotment of
land/shed in lndustrial Estate / Areas
before IAC

To be in the next meeting of LAC aftei receipt of
proposal ftom DLFC (After DLSWCA approval) I Nodal

after assessment of land-

Date of LAC of
lssue Droceedinqs of LAC meeting Wrthin 5 of of LAC

\A/ithin 03 days of issue of LAC Proceeding

2

lssue of allotrnent letter
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ln case the land allo&nent is reconnnended by fie DLFC after the

dlotment letter shatt be issued by the Divisional Head wifrin t5

timelines, as mentioned above' shall apply.

1.7. Broad categorY of ltlSMEs

Land use for rndustries in rndustriar Estates/Aras sha, be permi*ed to itrsME units for brmd

category of MSME untts such as 1. Agro & Food based 2. Engineertng and Metal based 3' ctremical

based 4. Forest and wood based 5. paper and paper based 6' we stock and Leather based 7'

prastic and Rubber basd, g. Text*e ba*d 9. Erec*icar and Etedronics based 10' Gtass and

Ceramicbasedll.Misceltaneousmanufacfi.rrirg,,,TY:n@tISseFJtcirEandt3.Repairand

service instead of specif,rc product or seNiGS h @ with Registration certiftcate issued by DIc' IT

& ITES proiecbwill ome under Etedronics arrdEledricat Categqry'

1-8-lssueof allotmentlefier 
uq^nas to the MSME unit in the

IDGO will issue altotrnent teffer as per approal of DLSV

prescribed formd The untt [s required to pay processing Fees of @&" knd cost and sffi'&ry

dtres rike tMC, Grornd Rent and cess at one go rrrtttrin 3g days of rsue d a$otnent tetter'

1.9. Agreement

rDco shatt arot tand to the entrepreneurdrrdustriar units ih the tndtrstriat Esffi'elAra on

Ieasellicense for go years or ttre repidural teme prtod, whichqrtsf is tess ftom the date of han$r*

over p*sess-on as per terms and condrtions deci&d by the Gorpordiorr- sr'rbsequent to affotrnerit"

an agreement shan be executed bv fie corpordion *1 * 
::*::-::land 

utilization for ttrc

proiect within the moratorium period i.e 3 years from the dare dhanding wer possession of tan'd'

The corporation shalt arow the a*ottee/ressee for constucrion and tfihzation sf the proiect within

thernoratoriumperiodandshallconsidertoelecutetheleasedeedwiththetesseeonlyafter

utilizationoflandforheproject.Afterutilizati":1":,:":'.teasedeedshallbeexecutedb"q,"*
the corporation and the artottee foi a period:r * ** lhe'residuar rease period, rlnicnever s

tesslfrom the date of handing over possessloh' 
:

aPProval of DI-SWCA' the

&ys. Thereafter the other

order"6!r$teddatetheftom6le
costFandof ulilhin

of to lease

J
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1.10. Rate of IMC

The lessee is required to pay Annual lnfrastructure,#int"*n.e Charges as mentioned below.:

Sl No Category of lndustrial

Estates/Areas

Rde of [MC per acre

per anurn

(as'on 1.04.2AP)

1 AA RsICI,000.00

2 A Rs&00a00

3 B BBp0o.oo

4 c Rsq,000.00

Further it has beeil decided tlot 8," abov€ r& of lRlqturlt be hiked @S% curnu{ativety per

annum filt its furfrrerrevision

1.11. Category of lndqstrial Estates in ter,rns of iilhas8ucture facitities

tndqstrial Estates haue been categorized depending upon infrastnrcture facilities envisaged wtrieh
is silated below-

SI

No

Gategory I nf rastrucftr re faciEties e nvisaged

1 AA 2-lane paver road, water supply, power infrasfructure inctuding sodium

lapour street light, arboriculture and pucca drain

2 A BlacKopped road, water supply-and power infrastructure including street

light- Drain gould be provided in some of the irea depending upon necessity

and economics oi the concemed area.. j ':

3 B Road, eithe[ water supply or power infrastructure(\Mthout street light)

4 C Only approich,road and some intemal roads

5 D Raw land with no:development

il'
"&

t,
I

4
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1-l2.lnterestandpenalinterestondelayedpaymeritoflDCodues

A[ dues of lDco including Land cost, HP dues, GR Cess, lMC, Water dues etc' will carry simple

interest @lzo/nper annum. ln case of defautt in paymerd d any type of dues' penal interest @ZYo

per annum shall be charged on tha defautted amount.forthe defaulting period' hlrnent received

will be first adjusted towards affeat penal interest, then 6rrtdfis arrear interest and balance if any

towards the oyEtanding PrinciPal

1.13. Long term agreementwith reputed companles

The entrepreneurs are permitted to enter into long terms leselagreement with reputed Companies

in respect of social infrastructure proiects. All such cases will be examined in Head ffice fOr

disposal.

1.14. Moratorium period for Land utilization

The altottde shalt start civil consfrtldions within 6 mor*hsof dEEnent and uffizettrE land within a

period 3 yers from date of possession. The Corporation ElaI alXolv odenston ef llpEatorium period

in spells of one year each with realizaEon of penatty. TtF Ca,rporation may dF€tde fire poiod of

extension takhg ir1to account the e*dent of tand to be rdi@d. tn case the hnd ttas not bed utitzed

in time and he been dehyed forthe reasors not ffifu@F to the promgEr' @re will be no

charge of penatty. However, if suc[r detay in tand trtli@h.a&ibqted to the fqoEr' F€$altr @

lok of pr,waiting land cqst for eacB year of detay shq$ Ee ctlar9ed fcrr the said e'rfunsbn Beyond

such e*dended period the allotrnent o-f tand shatl stard qancdled and the tand will he resumed

without anY refund of land co€t-

All cases of delay in utillzation of land wil[ be e)amilled by the commitee of cGMs and ]ts

recommendation submitted to CMD/MD. Divisional Headswill submit their views crr thereasons of

delay with fu tl iustification

1.15. ResumPtion of landlshed

IDCO shafi have the right to resume the land, if the lease hold ]and/shed is ir6t used for the

purpose for which.tt was leased o.ut beyond the moratoritrm period.

Divisional Heads are empowered to issue Show cause Notices/ Cancellation

grounds of violation of lease conditions without referring to Head ffice.
erders on the

5
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1.16. ModalitieS for calculation of Ground rent and cess oJ different units in

I ndustrtal EstateslAreas

The Board of Directors of IDCO in it's !96tn meetlng(Special) held on 17'05'2016

have approved the following modalities for 'calcutatiron of Ground rent and Cess of

different units in Industrial Estates / Areas of the state.

.-.l -^^l =ar race ;n rnrtrrctrial Est be dfafged by
1. The Ground rent and cess in Industrial Estates/Areas should

IDCO as per the instructions of Govt. in Industries Department isstred vide letter

No.26186dg.19.9.96i.e.attherateofLo/oofthelandvalr.reexdudingthe
deneloPnrent cost Pro rata'

2. In case of existing allottees, the Ground rent and cess should be revised only on

revision of the same bY the Govt'

3. In caEe of nenrrr altotnleflt' the €rorrnd rent and Cess shoUld be chgrged at the

prevalling land value as envisaged in the Goverfimerlt Circular cfted ahove'

4. The practice of charging er-rhanced Ground rerrt and Cess by IDCO from the

Iessee in Industrial Estates / Areas at the time of post altotrrrFf'rt requeg't like

drange of narne, change 6i aCtfuffies whrch does not erttailn afty enlr?nr€rhent in

tand rab should Oe StoPPed

5. In case of change of activity and change of constthJtirCIn wher€ enhanced

tand rate is being eharged fuom the lessqe for sucit change as per the

decisions of the Board sf Directors, in that case, ground fent and cess

shoutd be charged as per the new enhanced land'vatue as envlsaged ln

the Government Circular cited above'

l

dq
A

{'
tI
I
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2. PO$T ALLOTMENT PROPOSALS

2 -1 General -conditions Fpplicable for all,oost- allotment orooosals

All post-alloEnent proposals snatt Ue accompanied wtffr required documents as

mentioned in the Annexure.2 with no*'refundab)e processing fee of Rs 50001- for

industrial projects and Rs15000/- for social infrastructure proiects

Lease deed must have been executed.

There should not be any encroachrnent of IDCO landlRoad/Drain/Govt. land and

violation of Zonal regulations

The proposals must be accornpanid with atitfre required documents as mentioned

in the Annexure attached to this circular.

Propeats need to be accompanied with EM-yEnI.tlAJdyog Aadhar Registsafron

cerhIcaEfrom DIC

2.2 Trau*fer of lease hold properyfiy

Applicafro, for transfer of lease hold pmgerty will be received at Divisian teve{. Afier due

scnrtirry the Divbironal Head shall forrarardthe goposal with the preseot status ieport of the

unit along wiUi dbcuments as perthe chec& Sst gtven in theAnnpare.

Vacant hnd sfiall not betransfened trnder any circumstane-

Transfer of h$d without prior approrrat of ttrq Corporatl-oh shall not be considered for

regularizatioru

Transfer fee shalt be realized on the prerrailing land rate hsed on period of utilization, as

fullows: i

15% on prevailing tand cost if period of utilization is ldss than 5 years from the date of

possession. ; i

tQy" on prevailing land cost if period of r.rtilizaticin.i" *ot" than 5 years and 1e5s than 10

i years. 
;

i . 'r
i Syo on prevailing land cost if period of utilization is-r.r\ore.than 10 years

n

I[.

IV

v

l.

ii.

iii.

tv

7
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2.3. Transfer

ln case of transfer arising out of sale by osFC/IPICOUFlnancing lnstitutiorrs

u/s-29 of sFC Act-1951 and court decree. the ffansfer Fee stral! be 570 of the

prevailing lard cost The trardgree unit shalt apply to the Corporation for

transfer wtthin one year of the sde, Thele will be penalty of 1% of prevailing

tand cost for each year of dday or partthereof'

ln case of transfer arising wtErin the immedate family members

(Husbandlwife/SorfDaughter), bansfer fee shatl be 1% of tre prevailing land

cost No transfer fees shall be reaffed in case of hanster atbhg out of death of

allotteg provided that the transfur b mde within the farnily'

ln case of altc{nrent to units bdorqing to Negrative Est h IPR t5% addttional

land cost shall be added to ths prarailing tard cost for catct$dbn sf transfer fee-

24. Bi-partite lease deed

ln case of trarsfer, bipartita legse agreemert ehall be e,<enu@d mfih the transferee'

Oues of gqe Fansferor wilt b bor,re by Ea@ree; if detected # 4poval of transfer

proposal.

25. Change of name of the unit

No fees shall be realized on cfiange of iwne and style of the unE rffrere is no change in

constitution ard r'naiority shareholding is notdh^(ed'

2.6. Ghange of constittrtion of the un?t

t1.

iii.

i} Approrrat of tDeo will not be required for change..of Direcbrs if existing share

Hotding ijtt", is not changed. nori,ever, irfirnation rgg"tglg chalSe of Directors to be

qiven to lDCe along witfr Imended C"*tt"ne from Reg's6ar of Compani'es for record

iritnin 90 days of effeaing such change.

ii) Approval shall be given:for clange of constitution on qealiation of following fee

1. lf the main promoter retairis.rircre.than 51% of total share in the new set gp, transfer fees

witf be reariz"i Oep",iJing oni6" p"t *t"ge of share diluted'by him in the nbw set up'

2. If the share of the main proinofer is below 51Yo of the total share in the new set up, the

proposal for change 
"i 

;*:titrlibn-shall be treted as transfgr ulq tl this case Transfer fee

i,tlttt'ne realized as applicabb fo normal transfer as given in clauSe 2'2 '

8

255



8+

i '-3?-;
2.7. Ghange of ActivitY

i. tt is decided that lard use in the lndustriat Estatet#fueas shall Ue pecffi to MSME

units for a group or range of produc{s or services instead of speiFrc product or

services in tine with Regtstration cerlificate issued by Distrtct Centers'

Accordingly, broad category of MSME Uriits sucfLas 1. furo A Food basa, 2. Elrgineering

and Metat based 3. Gemical based 4. Forest and Wood based 5. Paper ard paper based 6.

Lirc stock and Leather Bed 7. Plastic and Rubber b6ed, 8' Texble based 9' Eerfical and

Etertronics based 10. Glass and Ceramic based 11. Miscellaneous mamfacfurirngt, L2-

Miscellaneous Servicing 1:!. Repair and Service will be mentioned in the allotment leter-

ii- Change of activity within the same category or others during the irmptementation

period of the unit rnay be oonstUered without any Fee.

iii. ln case the unlt ls allotted land in a speciEc induetry eluster (for e.g.PlaSfic Parlq, Sea

,Feod Park etc). the ctnnge of acfivity fmrn one sector to other shall noft be permitted.

iv. Penalty

Change of activity beyond the ortended moratorium period will attract Penalty of 1o/o of

prerailing land cost.

v. \tacant hnd/shed

Clange of activity beyond the impfementation period shall not be corsiderdd if the

altsfied tand/shed is tyipg vacant-

vi- Change in activfties in lnduStrial EstateqQhan€faka and Mancfiesnar

Change in activities in Chandaka and [ttranctresvrrar t- E- shall be reSfristed to the area of

tT, ITES, Services, Social infr.asaucture and Bio-technology sectors orily. Exis*ing unit

apptying for change of activtty urithln the same category or another category wiil be

ailowed.

vii. Activities undere negative list of IPR

Additional land costs @15% bf prevailing land rate shall be
i,

propose activity is in the Negative list under lPR.

viii. Ware housing Projects 
:

More than Ztr/o of the tbtal area of any industrial Estate

purpose of Ware Housing Project.

ix- Social lnfrastructureprojects

?

realized from the unit if the

will not be for the
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Change of activities from lndr.stries to Social infrastrucft.re Projects :-

SLNo Type of Soeial
Infrastructure

?ones as pei IPR
2007

Land cosUTransfer fees

I Educational
lnstitution, Star Hotels,
Ware Houses,

Hospitals and Heafth

Services

Applicable for entire
state

1..5 times of prwaiting land rate

7. Muttiplex, Leisure and

Entertainment etc

Zone-C&D Smre rate applirabteto
Industries at prevaiting land
rate

ZONE.B lJ times of prevailing Laud
rde for Indtsties

Zone-A(Except
Bhubaneswar
M&icipal
fam. ion Arca)

2 times ofprevailing laed rate
for Industies

Z.one-
A@hubanesmar
Ivfindcipal
Corpordion Area)

2J times ofprevriiling land mte
for indusries

L Penafry for change of adtivity made rlrrffinut prtor apprryal of IDCO

ln ease of change of actiuig made without prior approval of IDCO perrafty shalt he

ck ged at Rs-4000F , Rs.10,000/- and Rs.20, 000/- for Micro, Small ard trtrbdurn

I ndustries rcs pectivelY.

2.8. Refund of deposit of the alloffee aerainst strrrenderof allotted landfsted-

i) Amount paid by altofres / entrepreneurs tovvards processing feq penalties,

surcharges etc. against the altotted properties are not refundable.

ti) In case altotted landlshed could not be handed ovei'to the allottee by IDCO for
reasons what so ever, full deposit (without accrued interest on the deposit) shall be
refunded

iii) The cost of repair, damages causing loss, theft of fittings and legal expenses if any

l-
iv. , ln case the request for refund of depcisit is mide within 90 days of allotment, having

made payment either in part or full. deduction of 1O% of land cost towards Adminlstrative
-l

expgnses along qvith cost of repair, damages causing lbss, theft of fittings and legal expenses

if any.

ln case the request for refund comes after 90 days of allotment, deduction of 10o/o of land cost

towards Administrative expenses for the 1't year and 5% of land cost per annum for the

l0

{e'
$

I
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t
i

257



#:
'-31 ,-

subsequent years and atong with cost of rryir. damages causinE loss' theft of fittings and

legal expentT if any. ln case water sr.pply is provided to the allo$ee by IDCO' the

outstanding dues if any against the allottee stralt be deducted from the amount to be refunded

after obtalning NOC fronr ilre concemed Division. The.allottee has to also clear the up to dab

Etectricity bills and obtain NDC ftom tne coqri:emed quthority, after whieh tefund shall be

made-

tn case there are addtional structure consfiucted on the allotted properly with due approval

by the competent autrority, IDCO shall refi.rnd the cost of such structures after evaluating _he

"6ri 
,tp"i prevailing Staie PWD Code I Gorpontigl ngrms-. lhis will be refr'rnded only after

disposaf of 
'property-hy 

way of sale / aucfon by [DCO. 10% of sale proceeds along with

normal OeOuAibn as explained in the aforementioned paras shall be deducted towards

administrative charges-

Unauthortzed str.lcfine shall not be valued'andno refund shall.be mdebrthe same-

v. [n case of cancellation made on account of non-oornFliane of the terms &

condftions of the allotment offer in stipgldd period Even on e*endedttme, deposit made by

the ailottee either in part or fuil, dedrldon of 10% of land eio$ torarards adminisfiratiwe

expendture-

ln case the eancetlation.is made afE g0 da1p, deduction of t5% qf hnd cost tourards

Adninistratlre espenses along wtth cagt of repair, damage-caming tgF+ tlefr of fiffings arld

f"gaf ergenseS dC ,it any pi*iUed, tfre saftie is done within ftte fiESt )f€r of-alloftrreEt /
pJ="u.=ion ln case 6t Oetay exceedingthefiksty€r of altrrlirrertrposSessior\ additional

5% of the tand cost shall be levied as pwrat$ for non-r.fitization of ttg property for eaeh

subsequent year of delaY

vL [n case of canceltation / sunender leadng to refund after g0days of altofrnent ,

refund shalt be made as rnentioned in ctanrseiv above-

vii- ln case the amount paid by the allotee is less than the amount to be deducted

torivards adminisfiative charges, no refund shatl be made-

viii) ln case water supply is provided to the allotee by IDCO, the otrtstanding dues to be

cleared by the attottee / entrepreneurs and NOC from the concemed Divbion shall be

obtained beforq considering any refund-

made fOr the same-

lt
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O ln case IDCO resumes the allotted propefiy throuS-_h process d etlietion, refurd of

O"p*it shall be made after deducfing 1(P6 on the deposits made !,y the allottee towards

administrative charges. arrear statutorf dues for tfe entire period of ocriupation and total legal

expense along wilh other dues, if any-

2.9 Subletting of lease hold property (larid Ished/ building)

The Board of Directors of IDCO in iHs 105th meeting held on 21.3.2016 have

approved the following guidelines for givlng permission for subletting by allottees

onty for industrial activities with the foltowing conditions.

1. Subletting shall be tirnited to 50o/o of buift-up area & allowed only for industrial

activiges. Subtetting in case of Chandala & Mancheswar Indtrstrial Estate shall be

timited only for ff, ffES & other green eatqEory industrles.

2. Subfetting of built-up shed may be alleiurcd only with prior written perrnission of

IDCO. The altottee should have cornpleted at least 5 years of commercial

production and iusb'fu need for subtetting.

3. Subhtting shalt be allowed initially for 5 ymns.

4. Renewat for further period shall be alloured only after corrfirmation of proper

utitization of subletEed properties on cas b case basis.

5. Subtettlng charges shall be levied @ 12.5% of annual rent on the basts of fair rent

assessrnent as Per F$ID norms.

6. No mortgage permirsion shall be gfven to the tenant for mortgaging [ease hold

properties to the bank for avaiting loan for the project.

7. A standard agreement format shatl be devised for agreement between the allottee

and tenants which should contain tenant details, proceCure to be foi[owed in case

of termination etc.

.--:n*

J 
*'',

II
r
t

2.10. Regularizationofencroachment

As per drafr Land Regulatioh approved by Board-in its 10,3d mdeting held on 31.10.2015, the

Corporation shalt pursiue zbro iolerance policy wtth regard io encroachmeirt cases. Any exce-ss

la-od beyond alloiment unler the possession of the industrial unit qhal! be immediately

sJnendered to the Corporation- and the same shall be corisidered for fresh allotmenl Non-

surrender of such excess iand by the industrial Unit shall be treati! as un-authorized

encroachment and the sime.shall be evicted and resumedlby the Corporation.

t2
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2.11. Revocation of cancellation of allotment

Revocdilrn of cancellation of allotnent may be allowed when the cause(s) of cancefiation are

duly comflied provided there is no encroachment. ln case d encroachment the revocation of

cancellation shall not be considered titl vacapt of the encrsachment duty verfred by the

DMsional Heads. The atlottee shall pay damage char$ei @!.05o/o of the land value per day

per acre ftom the date of cancellation till date of revocation wfrhout stipulating. any minimum

charge per day.

2.12. Issue of NOC fot Mortoaqe riqht permission:

ln pursuance to the Resotution No.31320/R&DM Dt t30' Nov. 2015 of Gorremment of

odisha, Revenue & Disaster lvlanagernent Deparlment lssue of NoClPemission by

1DCO in favour of the project proponents (Sublesses 6nd subsequent sttbbssee) for

creathn of mortgage over leased out land for establisfrmsrt of industy shall be allowed

wiffr the foltowi n g conditions.

0 IDGO rnay be allowed to rnortgage ib teased tand in hvour of any scteduld bank or a

fimncial institution duly notifed by RBI or set up under a Law for e:ceetrtion of rls ovun

proje6.

(iU IEGO may be allowed to penntl tb tessees/subtesseeq subiect to the condrtiqrs of

ori,gi,nal lease, top morSage tte subleased hnd fior availurg financial assn'sGanee for

settrrg up or rtrnning the project fcr vuhich tfe hnd has been leased, to any seheduted

iixnk or a statutory financbt instihrtion-

(iii) For the [eases/subteases to be ocectrted in fuhrre. appropriate dauses as at S andlor, as

the case may (ii) above shafl be incorporated ['r the lease deeds-

0v) All NoCslPermissions granted for mortgage shall be suhiect to condition that in the event

of forectosure of mor$age and tairing over of assets by the morlgage bank or other

' financial institution, the land so taken shatl be used only for the purpos_e forwhich it wqs

originalty leased/sub-teased or for similar purpose permissible under the lndustrial PoliCy

Resolutiori. Furtheri the transferee in-whose favourthe land.is so tnansfened shall Ue

required to pay the transfer fee as deciclg{ by Govemmqnt along wlth such incidental/

administrative charges. On fulfillment of the above conditions, the IDCO may atlot the

land.for the balance period of suL.lease to the transferee, on executiori of 4.lease deed.

There are cases 'where Supptementary lease deeds have not been executed due to

some technical reasons without fault of the Allottees. lh such cases NOC for mortgage right

will be issued in favour of leasee against the allotted lease hold property in lndustrial Estate /

l3
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Area in anticipation of execution of supplementary lease deed of the lartd with G. A /
Revenue 'Deparbnent. The Divisiond Heads will take prompt action to execr& the
Supplementary lease deeds after issue of sueh NOCs .

2.13. Deleqation of allotment and Doslailotment matters to Di

"l

2-14 Out of court settlement of dbputels
In pursuance to the decision taken in the tro3d meeting of Board of Directors held on31'10'2015, the foltowing CommiEtee [s eonstituted te] r€cornrnend for out-d,- corJsettlement of Cases in r.espect of MSME Uni,ts whieh are subjgdice in different Co,urts.

1. cGM(Lawlr 1 9GI'I(MSME), 3, c6M(Land),4. concemed Divlsionar Heads
and 5. G.M.(MSME) - Convenor

1' The pendlng Court cases retating to post-altotment rnatters may be taken up f,orout of court settfement where the grounds of canceltations are not severe $rch asnon-payment of IDCO dues or change of industnial activiEy other than the acffvi6es
for whidt allotted or for reasons wnicfr can be attributed to IoCo, etc- Flowever,
cases involving gross violation of lease / altotnrent conditions 6y the pronrotei
such as encroachment, residential use, cement godown, waste maierials godown,
sho.trrr rooms & un-authorlzed sub-letttng etc. sha'it not be brought *itnin the ambitof such settlement . 

.

?' The request for out of court settlement must qorne in writing from the petitionqr.3' Committee'TaY relyest the peti[ion-er to be:present rrimsEr f r,".reriio'J.#",
hisTher case before the Committee, if required. / "ur' .. . :

4' The Committee will make recqrhmendation to resolve the matter amicably which
will be placed in the Board for ipproval. . . 

:

By orders of Managing Director

ccM(MSME)

8i'

,d

t
I
i

Sl.No. Allotment/post allotment activities dalegated to Division
1

corning under manrrfacturing sector.

Estates rnesuring up to Ac.1.00Allotment of land / shed in

2 lssue of NOC for Mortgage riglrtto Units on allotted land /shed

3 of Name & Sgle ofChange

4

change, will continue to frarre majorfty share i-e. morethan 51%.

Change of Constihrtion where the Promoter,

5

provided the originaf Promoter oontflnues to hofd rnore than sl% stnre

under the $il,n9 or differentof induskial

l4
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Annexure-1

CHECK LIST

SI

No

AllotmenUPost

allotment matter

Documents reguired '-

1 Allotment of land

/shed in Industrial

Estate/Area

i) Approval of DI.SWCA

ii) Land assessment by DEWCA

iii) Projed report.

iv) EM-I/Udy@ Aadhar Certificate from DIC

v) Land use plan

vi) Evaluation sheet

2 Change of name

and styte of the

unit

(i) frorn tle Bank / Financial Institution with whorn the
lease hotd property has been mortgaged if appEcable.

(ii) Amended El,Fly'tldyog Aadhar Certificate

(iii) Consent of Partirers for change of name & styte of the
unit in case df partn€rship conern
(iv) Resohtion of krd of Directors for change of name &
style of the unit lrr rase of Priyate Lirnited Cornpany

(V) Docurnentr in support of drange of name by Registrar of
Companies.

Vi) VAT neqi#atitrr certificate ftorn GmmercialTax Department

Vii) SeMeTacfrom Cenbal Excise Departrnent

3 Change

constitution

of
i) Mernorandrrn of Article of Associatr'on of Company in
case of Private Ltd Company

ii) Partnershp deed in case of partnership concern

(iii) NOC from the Bank / Financial Institution with whom

the lease hold property has been portgaged. if applicable.

(iv) Cbnsent of partners or Resolutirln oi Board of birectors
regardilg change in constitution .

(v) lhaqe. hotding pattern of DirectorVPartners 
l

(vi) EM-I/Udyog Aadhai- Certificate fro-m OtC duly bmended

for change of constitution.

l5
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ii) PartnershiP deed

iii) Shareholding pattern of D irectors/Partners

of Directorsi) Documents in supprt of indudion/cession
Reconstitutisn of

Directors/Partners

4

activitY

(ii) EM-tr from DIC in case of existing uiiB

(iir) Doctrment in support of perforrnance of the Unit

/Batance sheets for tast 3 years, Etectricity bill, Sales tax

returns etc.

(iv) Revised proiect rePort

(v) Revised land ue Plan

(vi) NOC from the Bank / Finarrcial Institution wtth whom

the lease hold proprty has been rnortgaged, ff appticable.

Vii) Corsent of alt partners/Directors for: dange of actMties

proposedCertificate from(i) EM=I lUdyog Aa_dhar
/t'Change of activitY5

ii) Bank Sanction t$er
nD NOC of bank with whom mortgage right isted earlier.

iu) In case of e:ffing untts document in

strpport of trtitlzation of allotted land / shed

i.e. copy of ES&If fiForn DIC, Balanee sheets

for tast 3 years, Etectric bilk, Sales tax

returns etc

vlResoft.Eion of Board of Directors / Parfels

[fo be prepared by thlvision).i) Cfcck tist and sheetNOC tur

mortgage right

permission

6

i)

ii) '

iii)

Documents in support sf utiliration of a[lotted

land/shed by the transferor tike Batance Sheets of the

company for last 3 years, Electnt Bills, Sales Tax and

Incorne Tax Returns etc in support of 'period of

operation 
i

PMT/ EM-ll certificate issued in favour for transferor
i

unit & EM-l /EM-ll/Udyog aadhar certificatelissued in
i

favour of transferee unit.

lndemnity Bond by tl'le Transferor and Transferee Unit

7

I

6
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iv) Detailed Project Report of Transferee uniL

v) Copy of Partnership deed/ Trust deedy' Certificate of

lncorporation & Memorandum & Articles of Association

of the Company/ Trust/ Firm, as the case may be/ share

patterns if any of the Transferee Unit

tti) Affidavit regarding present and permanent address of

the Promoter(s)/ partners/Directorsfl-rusteas of the

U nit/Firm/Co rn panyfir ust of th e Tra nsf eree UniL

vii) CopV of resolution passed by all

Partners/Direstors/l'nrstee of the Transferor unit for

dbposal of the property in favour of transferee unil

viit) Noc from, the c0ncerned financing lnstitutfi.nn if the

propertv has been rno@3ged earlier.

8 Rerrocdbn

engefi!fiqn

of Documentaryqfrdence in suppgrt of pmpliance on

the groun& of eaacellation.

Recommenffion of Divisional Head

r)

ii)

I Sub'htt:rg i) Copy of lease agreenent of Lpssee

ii) Proof of utilization of allotted property sueh as EM-
IIPMT Regisffiion Certificate from DtC

iiil Copy of resofution passed br7 the Fartners/Directors
of the Firm

iv) Copy of DPR of unit which propose to take built up
space on rental basis.

v) Copy of EM-lAJdyoe aadhar from DIC for the unit
which propose to take built up space on rentat
basis.

vi) Lay out plan of the unit duly drawn in scale showing
the built u area e to be rented

l7
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Memo No. /SqaA rDate: LZ'OV'/L
Copy to PA to Chairman, IDCO for kind information of Chairman

Chief ral ltsME)

Memo No /sq , 23'*'//
Secretary to Govt., Industries

Merno No. / 5 : ?-3 -C)rL-'
for kind inform-ation

Copy to PS to Principal
Bhubaneswar for kind information of Principal

Copy to PS to MD, IDCO

Memo -o
information and necessary action.

Memo No. 00 -o

Chlef ral MSME)

Director

1' \b

nt, Govt. of Odisha,

, .),t

-.'l .IA

MSME)

€F, DICs for lcind

-f .[[
E)

/ Berhampur /
and necessary

Chief

Copy to the Dtulsional
Bolangir / Cuttack / ]ajpur
action.

u / Angut I
Road / Sambalpur I Rourkela for fnformation

Copy to the Pnesident / SecrehFy, Orissa Smalt Scates Indtrstrtes Assctciafion, Cuthck
/ Orissa Young Entrepreneurs Association, CuEack & Rourkela / Odisha Assembty of Small
Medium Enterprises, Cu,ttack/ Odisha Industrries Association, Jagatpur, Cuttack 1 Odistra
Industries FederaUon, Jagatpur / Utkal Chamber of Commerce & Industry, Bhubanesncar &
Rourkela / Association of Industrial Entrepreneurs of Bhubaneswar I NOCCI, Balasore for
infor-mation with a request to circuiate the above guidelines to all concerned.

Copy to all Chief General Managers, IDCO / AII Land Officers, IDCO / GM (MSME),
IDCO fol information.

Copy to Manager (MIS), IDCO for information with a request to launch this circular in
IDCO website for general information.

Copy to All Officers & Dealing Assistants of MSME Wing, Head Office, iDCO,
Bhubaneswar for information and necessary action.

1,1

q
18

Chiei Ma

L'$il
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$ri Suvash Ch. t{athsharma, OAS{SAG)
Chief General Manag€r (IiSUE)

3y
ffi*PJ*11*

hnq a
t'

6 "*
'1

: IDCO/ID/A-8I}G8{ 
") 

/ at / 
"o?4- 

/ Date:

To
The PCCF, Odisha, BBSR
(e- mait : pcqfod i*h.a-@g.mglegm]
The Director of Industries, Odisha, Cuttack
( e - ma il : d i oJ.t_ss*a Ollie, ifr, d i od isha @ n i c. i A i
The Managing Director, IPiCOL, BBSR,

ls:
fhe Managing Director, O$FC, Cuttack,

G:mail ; pSfghgQ"ggfglnd ia.com )/
The CEO, OCAC,Bhubaneswar,
( e- mail : ehgjlmen. ceo@ocac, i n, contact @ ocac. i n )/
Ihe Director, MSME-DFO, GoI, Cuttack,
(e-mail : dcdi-"cut.lgck @dSmsrne. gQV. inl

Sub: Proceeding of the Land Allotment Cornmittee rneeting dtd 14.11.2024,

Sir(s),
In inviting a reference to the captioned subject, I am directed to enclose

herewith the proceeding of the Land Allotment Commrttee rneeting dtd 14 LL.2A.?4 ?or

favour of kind information and necessary action.
Yours [aith'[ully,

Encl: As above i'f

q
3? VtY, ."?*"r{#,Memo No Date

Copy alongurith copy

Chief MSI{E)

ing of the Land Allotment Committee
meeting dtd 14.11.2024 forwarded to the Sr. Private Secretary to Chairman, IDCO /
Sr. Private Secrel"ary to M.D., IDCO for kind informption of Chairman and ManagingDirector' (r- |[\ r,Il.i,"-t

., / ,\-.n,"r'&'";?!tManaserlMsmE)
Memo *". 2 -:l!.2A,/ Dare:, 7/,ra /,, i

Copy alongwith copy of (he of the Land Allotment Commrttee meeLing dtd
14.11.2A24 forwarded io the Executive Director, iPICOL / CGl"l(Land), IDCO, BBSR for
fa'rour of information and necessary action.

Copy alongwith copy of the of the Lani Allotmenl Committee rneeting dtci

lli,ll 
,Or4 forwarded to all concernecj DHs ,cf IQCO fcr rnf-ormaticn ancl necessary

'.\ '\

ti rr- 1,',, .r.t t ,' 
"f 

,

i, phieY ttnHrat Manager(MSME)
.b,

Odisha lndustrial lnfrastructure Development Corporation
i r])-,?r"::::e," ti 'lt;5lIli Iii^:lai-1..:I IlE,

: l::r [)r].-r i;,.1;-i -3, r:ai'' ?: -i;'.,-.,.'t; -: lll .l':rs.: ltt:t't

: .; .: .?..i:j,:r:a: .::.: 
.,r,t;:C 

/!r!.tt i:i1:a t:
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The LAC rneeting was held under chairmanshio of Sri saswat lulishra, IAS,

Chairman(IDCO)'
followingmembersandinviteesparticipatedinthen:eetinE.

Members

1. Director of Industries, odisha (represented by spl.secretary lo Govt', MSME Deptt' and

In*charge of D'l', Odisha)

2. Managing Director(0Sfc)
3. Uanaging Director(IPICOL)

4. lvlonaging Director(IDCO)

5, pccr(ooisia) lrepiesented by conservator of Forests(P&sM)

6. Director, MSME-DFO(Cuttack)

Inviteegr
l. CGM (Land), IDCO

2. cGM (MSME), IDco

(I}ComplianceofdeciglonstakeninLACmeetingdated25.ol.2o24(},lsMEWing)
a) Tohl Pr:oPosals Placed ---39
ui RroPosals aPProveg - 3I . .

Current tt.ir.]t : Allotment tetter issued - 15

Dernand letter issued - 10

Proposals under Process - 5

ProPosal cancelled on

reguest of Unit ' 1

c) ProPosals deferred - O8

(II) Fresh Decision (r'l$ltE ulin )

The Committee deliberated on following proposals ol MSME Wing and docided as gtven

Deciaion of Land

sl.
ftlo Untt

Name the

2

Empto Expan
Y- sion /

ment New
her
in

stswcA the r

Proiect
Cost (*s.
in Lakhs)

Arta
recofnlaen

ded bY
DLswcA /
sLswcA /

Nodal

Allotment
Committee

/Nodal
.qgency ' Aoen€Y

ne9a
tive
tist '

I $r 10
3 4 55 t7

AgencY - PCC F, Odisha

h

a',v Miil E\N

''Agenci' i i

it.E,, Jaraka :
'Nodal Yes 31r.90 ;Ac,0.344

( 15,000
Sqft)

Approved for
!allotment si tant
'fneaSUring
Ac.0.l'14 i15,0C
Sqf:; oi [,
J;i-A< I S!.--,le,i:. "

av31iabiil"'y'D1"
5:-,r ?-ail:a ii1'f

,l
i

;Urkal Saw
'Mill, Prop- s.
,Kartar Singh

4is
I

i1
,l\
:

"'li 1
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Wing)
on foNlowing proposals of uand Wtng and decided ps glven

?

Presh Decision {Land

Committee dr*iberated

Angul District:
tlslfircA'

(w)
The

Construction of
valve statlon
for ExPansion

of ils integrated
underground

slurry PiPeline

Expa
nsiCIn

IPICOL NO

MTPA 2435 New lPiCOr-

970700
0.00

59 29.5

No ?70700

of Land
Allotrnent
corfimittee

IPICOL hAS 
:

recommended land'
measu''lng i

Ac.5929.50 for 
'

establishrnent of
25.2 MTPA i

plant (19.2 MTPA 
i

to M/s. ISOL & 6 to i

MTPA M/s JSPL)' ;

CornPrising of
Ac,2377.5 to Mls'
ISPL & Ac.3552"0C

to M/s. .ISPL'
out of Ac.5929"5

allotnrent has been

Lanri Acci.t';tl"ion
wa* done fo;" ivl"s

iSPL" arC lan'J
r.::l{.- _..1

;1;''i l' .' :i

1 ;-'r I :l *1 
- 't- :: i'l

3l ' l'':''''" ' ."i

,.':']' ':l':
r ! 'i -:1 

^ "
r. i l -,-

-::""-' ::' - 
'

nl
New

wh
ettl
er
in
the
ne
gat
ive

Expa
n5l,o

Recm
rnendc
dbY

DLs\'\'C
Al

5LSW€
A

/llodal

Proiect
C06(-

(Rt. in
Lalths) I

Area
fe{omtne
nded bY
DLSWCA
/slswc
A lNsdsl
AgeBcY

1 lindal
steet & Power
Limited

I

i

i
I

I

l

I

I

given for
Ac.4383"525 in

favotlr of Project
propocent'

Now an area
Ac.1.50 has been

sanctioned bY

Collector. Angul
and the same has

been allotted to M/

s. ISPL awartrng
i Post Factc
t-
, aPPrOval. Posttactc

sPPrrved for
' allo[ment ':i A. i .50
; land tn fevOurr '-rf

Lhe Conrcan',

Zl'\tls Jrndal/ steel oorsha
! rmited

Fcr 19.J
lntegrated , 0

Sreei Plar'1t

It

0 .0'l
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78,00

v - 50- 1
*

1

read-y for
and re*t

altotrrnfit ofi
Ac.457.49 ln fatour

cf the Comprrry. 
I

Collector,
has
land

Ar.,,{&'000 ln
village,Kuturt

Oeogaorr
and rxiw the

is apprcved
albtment in r

ot IOCL.

Letterto be issued
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f. Soroj Kumor Selhi, IAS
Chief Generol Monoger(Lond) ffiip*tlfl*-=+-

-5 l-.a
No.Hotp&A-LA-E- B4ostzoz2tvoL_n/ // 6v
To

Dated, /Snuary, ZO2S

Mls.Jindal Steel Odisha Limited,
Plot No.3, Forest Park,
Bhubaneswar-251b09
Email: bibh u. mjsh ra@jindqlsieelrom, @

Sub:- Allotment of Ac.4s7.49 of land i.e. private land Ac.345.22 and
Government land Ac.tll.Z7) in favour of M/s.l,indal Steel Odisha
Limlted osoL) for establishment of r9.Zl,ipn rnt giiiuo st 

"tPlant at Angul, Odisha,

Ref:- IPICOL tetter
Letter No.
This Office
Your letter

09.2022.

letter

With reference to the ilbove. eited }etters on the capt]onrgqsubjecr, I am tointfrate that vour proposar for atrotment or Ac'.4S;;;;.;; ffiffi-:,i,.i#: or Banarpar

l:Lt*Jhe Dfstrict of Angul has been considered & approved in,principte,by rhe LandAllotment comnnittee held on dtd.14.11.2024 for estaQlishment of 19.2 MTprA steet plant inthe District of Angul in favour of M/sllnfa.I,.Steel Odisha Limited ag per the assessment
rnade by IPICOL vide letter r.rneler referense anO oOservation of Gornerrirnent in R&DM
Depar:tmrent vtde No.32859/RDM Dtd. nr.o*-joilrrs 

vuJsr v

Sir,

with,IDCO

tlrc tirne of

a
In order to pr-ocegd fr,r'ther, you are required to deposit the

for taking further action oriifre'mbtterl This amount is tentative
final allotment of land, if requir:ed by the nnanagenrent. 

- 1:

following amount
and may revise at

you are, therefore,
Rs.59,56,1 ?,269 I - (Rupees Fifty_n
hundred sixty-nine) only with IDCO
taking fur[her action on the mafter. No
your consent for non allotment of land.

It is made clear that IDCO is not liable to pay any interest on the amount ofmoney/ so deposited' After receipt of the above deposit(s), final order shall be issued as per
norms of IDCO.

Orissa lndustrial lnfrastructu re Development Ccrporation
1 A Government of Orissa Undertaking)

IDCO LAND DIVISION, I DCO IOWER JAN PAIH BHUBANESWAR-/51022 ORIS SA, INIDIA
1 - 67 4-2544180(0), EPBAX_2 , FAX: +91 6742542956t2541982540820

requested to deposit the above amount of
ine crore fifty-six lakh seventeen thousand two
within 30 days from the date of issue of this retter for
n-payment of atrove r.h.res in time wlll be construed as

| 6+6- tcnl

SL

No

1

Area in

Ac.

47

tandrcost
fixed per acre

Value of land
,Annual'Rent

@1,75"/,

l-0..90-ehg' @
f07o on land

valub

GST @1,8% on
,An'nu'liliiRbnt *
IDCO oharges

Iotal

2

J

4

5

Badkeriang Jungle 9.18

44.78

10.36

342.37

7,61,600
3,q!&@._

69;91,488 1,22,351

36,51,S72

6,99,149-lmz1e-
7,90,468 l

7,V23ir1

1 ,4V,870,

7,52,563

1,67,1,84 l

f) 2.85

457.49

12,58,000

18,92,000

62,30,800

43,07,01,460

52,30,90,736

75,3V,276

94,364
91,54,089

70,146

5,23,05,074 1,10,63,369 59,56,1 7,269

+9

E-mail: cgmland@idco in Website. wl^iw idco.in
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.,t 1

Memo no.//Effir o.a
Copy to

Managenrent DePariment,

No.328591R&DM Dtd.13.09 ,2023.

a

z'Chief General

& Pov.ver Lr:rnited, Plot

Chief General

Revenue & Disastg

I

Steel &

Ot
t

Park,

c\'

i

7

Memo N"././ .(".?../ Dtd'

'CoPY to the

Memo *" //fui Dtd t.5/' t /Ej':l 
Generar M

tori'li tn" nahiti-#al se/retail to Govemment'

Department, Bh'ubaneswar for inforniation.

Bhubaneswar for information'

Merno No //.*z; Dd. / 0 / 4
CopY to

necessary action

d"

C\

Orissa 1n dustriai lnirastruct ure DeveloPment CorPoration

A Government of Orissa Undertaktng)

IDCO, I-AND DIVISION, IDCO TOWER, JANPATH, BHUBANESWAR 75]O22,ORISSA, INDIA

1- 674-25441B0(o) EPBAX-2540820, FAX: +9'1 67425429561
+9

L-mall cqmland@idco in Website wr,^l'ru.idCC.in

2541982,
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a-- ^

--55,'?* Soroj Kumor Sethi, IAS
Chief Generol Monoger{Lon.1)

fdra
@@![:
$6 lqli [ .. id? wi'sr :

ISHAtt
i{ffr sPPsRTt'Ut[tt5

No, Ho/P&A-t A-E- B40s / Z\2Z/voL-rr/
7 /?r oatea.!/ March,2O25

To
M/s.Jindal Steel Odlsha Limited,
Plot No.3, Forest park,
Bhubaneswar-751009
Email: bibh u. mishra@iinda isteel.com, pulin.sah u @jindalsteel.com

Ref:-

Allotment of Ac.457.4g of land i.e. private land Ac.345.22 and
Government land Ac.112.27) n favour of M/s.lindal steel odisha
Limired 

-(JSOp 
for estabrishment of lsi IriTp; l,;idi.i.o steel

Plant at Angu,l, Odisha.

This Office tetter No.1167 Dtd.15.01.20AS.
Yo u r letter No.JSpt /B H U I ID CO / 2OZS 1006 Wd. t4. 02.20?5Sir,

I

Sub:-

Please refer to this office letter No.1167 Dtd.t4.02.ZAZ5,inwhich demandletter for an amount of Rs.59,56,r7,26g/- was issued in your il;;;r;;il;;;';;
Ac'457'49land i'e' prlvate land Ac.345.22 and Government land Ac.Ltz.z7 for establishmentof t9'2'tq-[PA trntqqrated steel Plant at Angul, odisha with a copy to JSpL vide Memo
No.7772 Drd. 15.01.1025.

' , M/sJSPL vide their: letter Dtd.14.02.2025 trave requested IDC6 to adjust thearnouht qlrgady paid hi them eartier from the tota{ demand anrourift bstred in fa,vou' of JS'I:They'have 5;* 6u'ruished their witlingness to adjust the corres'pond.ing arnount and alsoundertake to not claiinrany arnoun,! ,orajrOud in favoUr of ISOL at later: datg"

The matter has been e><arrn:i:ned at IDCO revel and an amourt ofRs'16'59,20,670/- has been considered for adjustmenr as-;*; i.'it .it tand. Ttrus,JSoL is requ,ired to deposit barance amount of Rs.42,9 6,96,5;99/- (Rs.59,56,1 7,269
Rs.16,59,20,67O) wlth IDCO For a,llotrnent of atiove land..

SL
No

Arqa in
Ac.

Total D!--"nqand

Am0uht
Adjusbment

Arnouiit
1 47.95 4 15 1 47,95,A00

9,18,000
3,61,81,W7,

to.,+2.'.dse3 44"78 4,05,15,659 97 2,07,43,0644 10.36 90,00.6&
5
6

le 342.37 49 1B 12,76,20.860 36,27,97,358
2.Bs 61 51,73,t98 9

457.49 59,56,t7,269 16,59,2O,67O 42,96,96,599
You are, therefore, requested to deposit the above amount ofRs'42/96'96'5991- (Rupees Fofi-two crore ninety-six lakh ninety-six thousandfive hundred ninety-nine) onty with IDCO within 30 days frrrnr the date of issue of urisletter for taking further action on the matter. Non-payment of above dues in time will beconstrued as your consent for non allotment of land.

", I rt.. 1 '-

"Jrissa i n.:.-st;.jal,nfras iruciure Devercprnen i Co rporati lr:
A Government of Orissa Undertakin

ViilaQe

iDCC LAND ir',/tSjOi!, I DCO IOWER, JANPAiH, BHUBANES WAR 7ilA22, ORISSA, INDIA+-q"- 57,J-25411 B0(O) EPBAX-2540820, FAX. +9.1 6 74 2542956t2541982,

s)

rryultl ir{nn inE-mail comland@idco in Wehsiip
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-G---:-) l-
It is made clear that IDCO is not liable to pay any interest on the amount of -'\

money, so deposited, Afun receipt of the above deposit(s), final order shall be issued as Per 'S
;rnorms of IDCO,

Deposit may be made in shape of Bank Draft drawn in fuvour of "odisha

Industi'ial Infrastructure Development Corporation" payable at Bhubanswar or through

RTGSiNEFT -Bank ICICI BANK LTD, Bapuji Nagar Branch, Plot No'17 SCR' Janpath' Bapuji

Nagar, Bltubaneswar-75l009, IFSC Code- ICIC0002598, A/c No'259805000108' MICR-
l"

751229A22. *

Encl: Mandate Form IDCO

Managernent Department, Bhubaneswar

No. 32859/R&DM Dtd. 13'.09 .2023.

Yours

Chief General

to
for infurmation wiEh

Revenue & Disaster
to

s -f'
Memo No..%.?31 ota./ ' CoPY to

li#r
Memo N"/NWuu 

":ilAt/Departmen! Bhuba'nesnrar for infonnation.

Memo N" /?..?fiota ,."?il,HH;
Bhubaneswar for il'rfur'irration.

Merno *",7 ? W.' copy
,/ Drd.

.Ji

Bhubanesvrar-751009
Bhubaneswar for information and n
Dtd.L4.A2.2025.

Steel

Chief General

to

hfouse, Bhuba nesw ar'7 57007

,- Ch,ief Gen,e@ n4arqgpr(tand)

Limited/ Pbt [to.3, Forest Park,

with to thelr

!

g

$1 Mls
(Enail:

alr0
ao

)Chief General

blL

(\ L'

Or! ssa I ndustii al I nf rastructure Developrnen t C crpc r'ati": i;
( A Government of Otssa Undertaking)

tDCO 'AI\D DrvlSlOfj, rDCO IOWER, JANPAIH, tsHUBANESWAR75iA22. CRISSA, li\lDi,l

+s1'574'?-54411?1?)"^'i,ljf?,1"-lY?;,1ff;it"i^:Jl^::i3nt't2541e82
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